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BEFORE HON'BI-E NATIONAL GITE}IN TRIBUN AL PRINCIPAL

BENCH, DELHI

O.A. 445 of 2025

Aryan

...Applicant

Vs

State of Haryana and Ors

...Respondent

Reply by Gurjeet Singh Mining Officer, at Head

Office, Mines and Geology Department, Haryana on

behalf of respondent No. 2.

Bespectfully Showeth

L. That the applicant has prayed to quash and set aside the

impugned e-auction notice dated 30.05.2023 issued by the

Department of Mines and Geology, Government of Haryana, for

mining of minor minerals in District Yamuna Nagar, being

patently illegal, arbitrary, and contrary to Sustainable Sand

Mining Guidelines, 20L6, the Enforcement & Monitoring

Guidelines for Sand Mining, 2020 and statutory notifications and

also to direct the Respondents to prepare and publish a fresh,

scientific and updated District Survey Report (DSR) for District

Yamuna Nagar strictly in accordance with the Sustainable Sand
h,,il

Mining Guidelines, 2076, the Enforcement & Monitoring
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Guidelines for Sand Mining, 2020, and the Notification dated

25.07.2018 issued by the Ministry of Environment & Forest and

Climate Change (MoEF&CC) including mandatory

replenishment studies, before conducting any further auction or

allocation of mining rights.

Brief Fatcs:-

2. (i) ft is submitted here that as the period of 08 years of 'Yamuna

Nagar Unit-2' district Yamunanagar, which was granted to M/s

Astin Excavation & Mining Pvt' Ltd' @ Rs. 24,1'6,00,000/- per

annum for extraction of Boulder, Gravel and Sand having area of

554.13 hectares (28 villages), had already been completed on

02.01.2023. Accordingly, the above said area including the sand

mining area, which were vacant due to termination of the

contract were put to auction vide auction notice dated 30.05.2023

(ii) Accordin gly, 06 Mining Units were put to auction w'e'f'

03104.07.2023. Out of 06 mining units, 05 mining units offered the

highest bid against the reserve price, whereas for one mining

block, highest bid had not been received due to technical fault'

3. That it is submitted that earlier one Sh. Vishal had filed a CWP

13772 OF 2023 titled as Vishal Vs State of Haryana before the

Hon'ble Punjab and Haryana High Court for quashing of e-

(Annexure A1l7).
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auction notice dated 30.05.2023, whereby the mining rights for

District Survey and prepare the District Survey Report under

notification dated 14.09.2006 as amended by the notification

dated 1 5.01.2016 &. 25.07 .2018.

4. That the above said matter came up for hearing before the

Hon'ble High Court on 03.07.2023 and an order was passed that

auction will not be allotted to agency till the District Survey

orders dated 03.07.2023, passed by the Hon'ble High Court, the

Lol was not issued to the highest bidder. Relevant part of order is

reprduced below for kind perusal:-

is to be relied uaon b1t arut auction bidder while luins for

wt

3

excavation of minor mineral mines of district Yamuna Nagar are

sought to be auction. It was also prayed that to conduct the

Report (DSR) is prepared. Accordingly, in compliance with the

"l haue heard the learned counsels for the parties and in

aiew of the,fact that the notifications as relied upon by learned

Senior Adaocate. clear\l mandate that DSR is to be prepared which

enoironmental clearance. He utould be put to ieopardy in case the

auction is ,finalized today. On the statement Siaen by learned

counsel, appearing on behalf qf the State on instructions receitted.

that LOI would only be issued afler the DSR is uploaded. This

Court deems it appropriate to dispose of the writ petition with a
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such time as the D R ted and

was earlier granted the lease and is the subiect matter herein, shall

not be finalised euen if the bidding process is held and concluded.

Copy of order dated 03.07.2023 passed by Hon'ble High Court of

Punjab and Haryana is attached as Annexure R-1.

5. It is pertinent to mention here that earlier the Deputy

Commissioner, Yamunanagar has forwarded the Draft District

Survey Report, wherein it has been intimated by the Deputy

Commissioner, Yamunanagar that the District Survey Report of

District Yamuna Nagar was prepared by the committee of

District Survey Report upon completion of survey regarding

proposed mining quarries of available minerals. Draft District

Survey Report was uploaded on the district website for the

purpose of seeking comments/objections from the general public

tArll

direction that the auction being held currently to continue

howeaer. the auction will not be finalized nor will anu LOI be

dealt with and the final DSR uplosded on the public doruain. This

Court draws strenqth from the order dated 28.05.2023. as passed ba

the Supreme Court in Ciail Appeal No.37912023 titled as Mls

Delhi Royaltlt Company Vs. Union of India and others. where

under similar circumstances the court has directed that the process

pursuant to the auction notice to the extent to which the applicant
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as well as effected persons. After the expiry of 30 days, objections

were received from 08 persons of general public which were

communicated to the office of Deputy Commissioner, Yamuna

Nagar

6. (a) That, after receipt of the objections from the general public,

the matter was taken up by the District Survey Report

Committee with the office of Director General, Mines & Geology

Department, Haryana, and it was duly apprised of the objections

raised in respect of the Draft District Survey Report for the

period 2023-28.

(b) Accordingty, the office of Director General, Mines & Geology

Department, Haryana deputed Sh. Gurjeet Singh, who had

prepared the Draft District Survey Report, along with the Mining

Officer, Sh. Niranjan Lal, to examine and resolve the objections

raised by members of the general public against the Draft District

Survey Report in a time-bound manner, so that the auction

process could proceed any without further delay. Pursuant

thereto, a report dealing with the rectification/justification of the

objections was prepared by the said officers and submitted to

this office

(c) Furthermore, it has been mentioned by the Deputy

Commissioner, Yamunanaga\ in the report that a meeting rvas
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conducted on 73.08.2025 (wrongly mentioned as 73.08.2028)

through Video Conferencing under his chairmanship regarding

the removal of the objections as referred to above. Accordingly,

the Assistant Mining Engineer, Yamunanaga\ was directed to

take further necessary action/steps.

(d) As per the directions, all the existing and proposed mines, as

mentioned in the Draft District Survey Report, were mapped on

the district map of Yamunanagar, and the shortest inter-mine

distances were also specified therein. Upon mapping of all

existing and proposed mines, deliberations were held regarding

the objections relating to cluster formation, contiguous mining

blocks, and the replenishment study. During the meeting held on

28.08.2025, detailed discussions were conducted by the

concerned committee on the Draft District Survey Report and the

objections raised by members of the general public

(e) After discussion and deliberation, the committee

justified/rectified the aforesaid objections, and a copy of the

minutes of the meeting is attached herewith as Annexure R-2. As

per minutes of the meeting dated 28.08.2025, it was decided that

upon completion of replenishment study of post monsoon

concerned with estimation and depositions of minerals to be

further submitted before SEIAA, Panchkula, Haryana. As per
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above, the copy of the Draft District Survey Report which was

uploaded on the district website along with minutes of the

meeting of dated 28.08.2025 of the District Survey Report

committee regarding removal justification/rectification of the

objections, was submitted before Hon'ble SEIAA, Panchkula,

Haryana for approval vide letter memo no. Mining/DSR/ 6873

dated 09.09.2025. Copy of letter is attached as Annexure R-3.

(f) Accordingly, pre and post monsoon replenishment study of

minerals of river bed areas of district was prepared and the

report was submitted before Deputy Commissioner for approval

and further direction regarding submission before Hon'ble

SEIAA, Panchkula, Haryana vide letter memo no. 8258 dated

1,8.1.1..2025 which in turn was forward to the Chairman, SEIAA,

Panchkula, Haryana, vide letter dated 26.11.2025 of Deputy

Commissioner, Yamunanagar. Copy of letter dated 26.11,.2025 is

attached as Annexure R-4.

(g) That after due discussion and deliberation, the final District

Survey Report for District Yamunanagar was prepared by the

competent authority in consonance with guidelines issued by

Ministry of Environment & Forest and Climate Change,

Government of India(COI).wt
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I
(h) That it shall be imperative to state that in the meantime one of

the successful bidders i.e. M/s Haryana Infra had approached the

Hon'ble Punjab and Haryana High Court, Chandigarh vide CWP

No. 35303 of 2025 titled as M/s Haryana Infra v. State of Haryana

to finalise the District Survey Report, District Yamunanagar

coupled with the directions issued by this Hon'ble Court vide

Order dated 03.07.2023 in CWP No. 13722 of 2023 titled as Vishal

v. State of Haryana & Others

(i) That the Hon'ble Punjab and Haryana High Court,

Chandigarh had disposed of the writ petition vide Order dated

14.01,.2026 and directed the State Environment Impact

Assessment Authority, Haryana to finalise the District Survey

Report of District Yamunanagar. A copy of the Order dated

74.01.2026 is attached herewith as Annexure R-5.

(j) That in pursuance of the Order dated 14.07.2026 passed by the

Hon'ble High Court, State Environment Impact Assessment

Authority, Haryana had considered the District Survey Report

for District Yamunanagar and approved the District Survey

Report, District Yamunanagar on 11 .03.2026 and subsequently,

the approval had been communicated to Deputy Commissioner,

District Yamunanagar vide Letter bearing Memo No.
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SEIAA/HR120261757 dated 19.03.2026. Copy of letter dated

19.03.2026 is attached as Annexure R-6.

(k) That after the finalisation of District Survey Report by SEIAA,

Haryana, the same was uploaded on the official website of

District Yamunanagar by the concerned authority. In this regard,

the relevant information is available on the website of District

Yamunanagar.

(1) That as per Hon'ble Punjab and Haryana High Court order

dated 03.07.2023 in CWP 1,3772 OF 2023 titled as Vishal Vs State

of Haryana, Letter of Intent (LoI) to successful bidders have also

been issued after approval of final DSR by SEIAA on dated

29.05.2026.

/lll tl
V,tildl,

(Gurjeet Singh)
Mining Officer, at Head Office

Department of Mines & Geology, Haryana
on behalf of Respondent No. 2

Prayer:-

Place: Panchkula
Dated: 06.07.2026

In view of orders passed Hon'ble High Court and steps taken in

consequent thereto including approval of District Survey Report

(DSR) and grant of Letter of Intent (LoI), noting survives in the

present matter. It is most respectfully prayed that this Hon'ble NGT

may be pleased to dismiss the present application.

391



lo

VERIFICATION:

Verified that the contents of Para No. 0L to 06 of the short

reply are true and correct to my knowledge based on the information

derived from the official records, which I believe to be true and

correct. No part of it is false and nothing material has been kept

concealed therein. /)

#'il
(Gurjeet Singh)

Mining Officer, at Head Office

Department of Mines & Geology, Haryana
on behalf of ResPondent No. 2

Place: Panchkula
Dated: 06.07.2026
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BEFORE TFIE HON'BLE NATIONAL GREEN TRIBLINAL,

PRINCIPAL BENCI], NEW DELHI

Original application No. 445 of 2025

.... Applicant

Versus

State of Haryana & Ors Respondents.

Alfidavit

I, Gurjeet Singh, Mining Officer, Department of Mines and Geology,

I{aryana at Heacl Office, Panchkula, aged about 55 years do hereby

solemnly affirm and declare as under:-

Aryan

i That the cleponent is authorized representative of

Respondent No. 2. Therefore, I am well acqtrainted with

facts ancl circumstances of the case and is competent to

swear this affidavit.

'fhat the accompanying reply has been draftcd under trtl'

instructior)s on basis of official record of the department
2

f'turlDEPONENT

Verit-rcation

It is verif-red 06'r' day ol'July, 202tt tl.rat tlic

contents of the present vit are true and correct and nothing hars

been concealed therefrom

Place: Panchkula.

Dated: 06.07.2026.

DEPONENT

Notary,

v

0rtl

ttc

Conbnb of iltc afirtrUGiltpA/AfnrrrnU
lnstrun€nt rta6vcr / crpleinp<l to Ocponcnt I
Ocelarant / Excatt nt in hir/hr faguage who
cecriled periciy untlcrstood Urc rtmo rnO hes
adtrilttcd b bo oorfrct

0 0 JUL 2020

The
at Sr.

393



2023:PHHC:082965-DB

IN THE HIGTI COURT OF PUNJAB & HARYANA AT
CHANDIGARH

fi+"n*"rr /-L

cwP-13772-2023 (O&M)
Date of decision : 03.07.2023

Petitioner

Respondents

-ll

Sr. No.132

Vishal

CORAM: HON'BLE MS. JUSTICE JAISHREE THAKUR
HON'BLE MRS. JUSTICE SUKHVINDER KAUR

Present: Mr. Akshay Bhan, Sr. Advocate with
Mr. A.S. Talwar, Advocate, for the petitioner.

Ms. Tanisha Peshawaria, DAG, Haryana.

VERSUS

*****

JAISHREE THAKUR, J. (Oral)

The present writ petition has been filed seeking to challenge

notice dated 30.05.2023 (Annexure P-8), whereby, mining rights for the

excavation of minor minerals of District Yamuna Nagar are sought to be

auctioned

Learned Senior Advocate appearing on behalf of the petitioner

along with Mr. A.S. Talwar, Advocate would urge that as per the

Notifications dated 15.01 .2076 (Annexure P-2) and 25.07.2018 (Annexure

P-5) as issued by the Ministry of Environment, Forest & Climate Change, it

is mandatory for prior environmental clearance to be obtained for mining of

minor minerals in terms of judgment rendered by the Supreme Court in SLP

(c) Nos. 19628-19629 of 2009 titled as Deepak Kumar etc. Vs. State of

Harlzana and others. The application for environmental clearance is to be

based upon a District Survey Report (DSR) which is to be prepared after
Ramandeep Singh
2023.07.04 16:35
I attest to the accuracy and
integrity of thrs document

State of Haryana and others

394



t2
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cwP-r3772-2023 (O&M) 2

every five years by the State. Counsel would further urge that the last report

prepared was in the year 2017 and that the auction which is proposed to be

held is in violation of the notifications as the DSR has not been prepared as

on date. He would further submit that there is a procedure for preparing the

DSR and for finalizing it. On the preparation of DSR, objections are invited

by putting up the report on public domain and any objections, if received,

are to be decided within a period of 15 days. Thereafter, on dealing with the

objections and finalization of the same, the DSR is thereafter uploaded.

Mr. Akshay Bhan, Sr. Advocate therefore, prays for stay of the

auction proceedings as the auction being conducted is in violation of the

notifications

Notice of motion

Ms. Tanisha Peshawaria, DAG, Haryana, accepts notice on

behalf of the respondent-State.

Learned State counsel on instructions from Mr. Sanjay

Sabharwal, Mining Engineer, Department of Mines & Geology would fairly

submit that as on date, the DSR has not been finalized though it is under

preparation. She would argue that the auction has been conducted on the

basis of a ground-truthing report. She would rely upon page No.248 of

Enforcement & Monitoring Guidelines for Sand Mining which specifies that

District Survey Report for sand mining shall be prepared before the

auction/e-auction/grant of the mining lease/Letter of Intent (LOI) by Mining

department or the department dealing the mining activity in respective
Ramandeep Singh
2023.O7.O4 15:35

I^?:!Tl,'""i!,i,fEi6fiffiS' She would argue that even though the District Survey Report has not
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cwP-13772-2023 (O&M)
2023:PHHC:082965-DB

3

YesNo
Yes/No

been uploaded as yet, there is no bar to conduct an auction, since the Letter

of Intent will be issued after the DSR has been uploaded

I have heard the learned counsels for the parties and in view of

the fact that the notifications as relied upon by learned Senior Advocate,

clearly mandate that DSR is to be prepared which is to be relied upon by any

auction bidder while applying for environmental clearance. He would be put

to jeopardy in case the auction is finalized today. On the statement given by

learned counsel, appearing on behalf of the State on instructions received,

that LOI would only be issued after the DSR is uploaded. This Court deems

it appropriate to dispose of the writ petition with a direction that the auction

being held currently to continue, however, the auction will not be finalized

nor will any LOI be issued till such time as the DSR is prepared, objections

invited and dealt with and the final DSR uploaded on the public domain.

This Court draws strength from the order dated 28.06.2023, as passed by the

Supreme Court, in Civil Appeal No.319/2023 titled as IWs Delhi Royalty

Company Vs. Union of India and others, where under similar

circumstances the court has directed that the process pursuant to the auction

notice to the extent to which the applicant was earlier granted the lease and

is the subject matter herein, shall not be finalised even if the bidding process

is held and concluded.

(JAISHREE THAKUR)
JUDGE

(SUKHVINDER KAUR)
JUDGE

Ramandeep Singh

i3i*3,i3i#;ilao 4dzo23
rnlegrity of thrs documenl

Ramandeep Singh
Whether speaking r reasoned
Whether Reportable T><tz QlLl ,

Mihing Pfficer.t , t

DeParrnentof w?flrff,
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iij,l, l';'j ili: J:-;:fl : 
amend m enr in

plcriod 2023-2g on l'e rrrrsic ", "n,.._,*.. .- 
''[. r'rrrrtlllani'gar for the

wcbsite. 
tc of objcctions rcceivcrl by rvay of District

A rlccting r.cgarcling antcndrncnt in the Dral.f I)lsrrict SLrrvey l{cpon onthc irlsis ol'oltjections rcccn.
(), dirtcd 2?.0g.2()2-5 unu.,ltt' 

iry 
"r'n1'111 

[)istricl wuhsrtc wits c,nc]ucrcri

'an,urrar..rgar.1.rrcrbrorving"r,.",:ffi:.iJ:,::il::'::l;."'""'. I

l, Additional Deputy Corr nr issioncr_cum -chairm an ol. Districr Sun*.
Il t por.t Conrrnittce. yarrunanagar.

l, Divisional Forest officer, yamunanagar.

3. I{egional officer, HSpCB, yamunanagar.

l+

.1. Executive Engineer, Inigation and \vater resources Deptr.
Yamunanagar.

5. District Revenue oflicer, yanrunanagar.

6. District Deve)opment and panchayar officer, yarnunanagar.

7 r\ssistant Min,ng ll:grneer, lvlinr:s ancl Geotogy Depft. yrmunanasar

At the outset o1'the meeting Assistant Mining Engineer, weicomed rhe

Deputy Commissioner, Additional Depury Comrnissioner and all rhe

members of the committee.

Assistant Mining Engineer explain that as per guideline ol MoEF&CC,

for the period from 2023 to 2028, Draft District Survey Report ior District

Yamunanagar was prepared after conducting the surve.v oi the nrineable

mineral reserves at District Yamunanagar, Haryana. Alter conducting thc

survey, a Draft District Survey Report was prepared by the DSR

Committee which was duly approved by the Depuw Comnrissioner.

I='-\t^J
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District Yamunanagar on 12 lO'2023' Thereafter' the Draft District Survey

Report was forwarded to DIO, Yamunanagtir by way of Memo No' 2280

daled 17.10.2023 for the purpose of uploading the Draft District Survey

Report on the website of the district for the purpose of seeking

cornments/obj ections fi'om the general public as welt as aflected persons'

After the expiry of 30 days' ob.iections were rcceived from the 08 persons

of general public whioh were communicated to the office of Deputy

Conrmissioncr, District Yamunanagar' I'he objections received from the

abovepersonsaresinrilarinnatureandrypes.Theobjectionsinconclusive

ways are as under:

l. Currently operational mining blocks and some others existing

mirring blocks are not included in the proposed Iist of mines/blocks

in DSR.

2. Replenishment study not conducted as per the procedure provided in

Clause 5 of EMGSM' 2020 issued by lvloEF'

3. The proposed DSR prepared without consultation with District

SaharanPur and Himachal Pradesh'

4. Non-adherence to the guidelines issued by MoEF by way ol

Notification S'O' 14l(E) dated l5 0l'2016 and S'O 3611(E) dated

25.0't.2018.

5. Proposed DSR violates the cluster mining norms set out in 2020

Guidelines.

6 Continuous stretch ofriverbed cannot be auction in pieces'

7. CPS coordinates ol the proposed mines are rnlsslng and river

channel passes through the area of the identified mining sites'

After the receipt of the objections from the general public' the matter

was taken up with the Director General' Mines & Geology Department'
')
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Haryana by the DSR Comnrittee and the Direcror General was apprisecl ol.

the objections raised with respect to the Draft District Survey Report tbr

the period 2023-28. Accordingly Director Ceneral, Mincs and Ceology

deputed Sh. Curjeet Singh, who was prepared Draft District Survey Reporr

with the Minirrg officer Sh, Niranjan Lal to resolvs the objections raised by

public persons against the Draft District Survey Report in a time bound

ma,urer, so that auction process steps to be proceeded without of fufther

delays in compliance of this order report conceme<J rvith

rectilicatior/justifications of the objections was prepared by these officers

and sent to the Director Ceneral, Mines and Ceology.

A nreeting was conducted on dated 13.08.2025 by wav of VC with

Deputy Commissioner, Yamunanagar regarding removal of objections as

mentioned above. Accordingly Deputy Commissioner directed to Assistant

Mining Engineer, Yamunanagar for further needtul action/steps' As per

directions of Deputy Conrmissioner all the existing and purposed mines as

mentioned in the Draft District Survey Report were mapped on the map of

Yamunanagar district and inter-mines shortest distance was also specitied

on *re map. Upon mapping of all existing and purposed mines' discussion

was made with DePuty Commissioner qua the obiections concemed wilh

cluster, conragious blocks mines and replenishment stLrdy During the

meeting the detaited discussion was made by the comminee concemcd

with the Draft District Survey Report and its objections raisod b1' pr'rblic

persons. After discussion and deliberation rhe commi[ee oame to the

following conclusions:

l. The faiture to include currently operational mines in the

proposed list of mines in drafted DSR: In this regard' the

members of the Committee perused the Draft District Suwey Report

3
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which speeifically provides the details of the existing mining

contracts at Anltexure I and the details ol the proposed riverbed

mining contracts at Annexure II. Both the annexures provide the

complete details of the mirring blocks in District Yamunanagar

including the area of the existing and proposed mining blocks/mines,

the period of the existing nrining contracts along with present status,

the details of the rttitteral available arrd the annual capacity as per

EC/Mipirrg Pian of existing mines, As per this objection the

comnrittee is of the view that in Draft District Survey Report it

should be mentioned that upon completion of contract period of

operational/existing mines, these mines to be auctioned upon

conrpletive of due process aS per directiorr/notifications of

MoEF&CC as weil as the Mining Rules, 20\2. The rectification o[

the objection as above is justified.

2. Replenishment study not conducted as per the procedure

provided in Clause 5 of EMGSM, 2020 issued by MoEF: 1'he

Committee was requireC to consider this objection in the light of the

provisions of chapter 5 of 2020 Guidelines. In so far as the

concerned Draft District Survey Report, the issue ol replenishment

of minerals has been taken up at Chapter 3 (Process of Deposition of

Sediments in the Rivers of the District) and Chapter 5 (Estimation of

Deposits and Replenishment).

In so far as the contents of Chapter 3 are concerned. the sarnre

provides detailed analysis with respect to the process ol

sedimentation in the riverbed alongwith the details with respect to

the various modes of tratrsportation of sedinrents in the rivers' 'fhe

Chapter refers to the rivers/streanls flowing through the districts and

4

a
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mal(es general observations with respect to the replenishrnent of

minerals in the riverbed due to the fluvial action during monsoon

season.

In so far as the contents of Chapter 5 are concerned, the same takes

irrto corrsideration various rrethods used lbr the purpose of

calculation ol'the rate of replenishrnent as well a,s the quanrig of

rrrirrerals replenish during the monsoon season. The methodology of

calculation of the mineral potential is also provicled alongwith the

prescriptiorrs regarding the mining and no mining zones.

It shall be irlperative to state that neither Chapter 3 nor Chapter 5

provides for the replenishment study report in terms of the 7020

Cuidelines. The perusal of the Guidelines make it apparent that the

replenishment study rgporl is necessary in order to nulli$' the

adverse impact arising due to excessive sand extraction.

Furthermore, for the puryose of the replenishment study. it is

necessary to conduct the pre-monsoon Survey and post monsoon

survey in order to ascertain the rate of replenishment as rvell as the

quantity of the minerals replenished.

During the course of meeting, the Assistant Mining Engineer' Mines

&. Geology Department, District Yamunanagar had informed

committee that the pre-monsoon study was already conducted

during the month of May-June,2025 and the post monsoon strn'elr

shall be conducted in the month of September'october, 2025' Atler

the conduct of the post monsoon survey, replenishment sttldy report

shall be prepared and the same shall be incorporated in the Drali

District SurveY RePort.

5
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The Committee, aftcr taking into consideration the contents of the

Drafl District Sun,cy l{cport as well as the information submined by

the Assistant Mirring f:ngincer. Mincs & Ceology Department. is

sntisljccl rvith nctiott tnkcn f'or the purpose of condrrcting the

lcplcrtislutrclrt study nncl it was dccidccl and'deliherated that the pre-

llorlsoon study data cottccrned r,vith replenishmcnt to be ment.ioned

in Drali District Survcy lteport and upon getting post-monsoon

stucly data the sanre shall bc enterecl in the Draft District Survcy

llcptlrt, It rvas decidcd by thc committee that a special request may

be subrnitted belore SEIAA for llnal approval of Draft Disrrict

Sun,ey Report sub.ject to the entry of the post-monsoon study data

uporr getting the same, so that the further steps concerned'"vith

already auctioned purposed mines may be taken by the govemnrcnt

keeping in view the revenue loss ol'the State and the compliance of

the order passed by Hon'ble High Court in CWP No.13772 of 2023

(o&M).

3. The proposed DSR prepared without consultation rvith District

Saharanpur and Himachal Pradesh: This objection has been

raised by making reference to clause 9.3 of 2020 Guidelines ivhich

provides for consultation with the neighboring districts tbr the

purpose of preparation of' the DSR. In this regarti. ihe reprr:senliu,ivc

of the Mines & Geology Department, District yarnunanagar has

informed that river Yanruna is the bounclary betrveen District

Yamunanagar and District Saharanpur (up). The Draft District

Survey Report was ibrwarclecl to the oltjce ot'Deputv comnrissioner.

District Saharanpur seehing suggestions/comnrents, but no

suggestions/inputs were inlbrmed by rhe oltice of Deputy

6
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Commissioner, District Saharanpur, Furthermore, the Committee

was informed that river Somb flows from District Poanta Sahib (HP)

to District Yamunanagar. The Draft District Survey Report was

forwarded to the Deputy Commissioner, Sirmour at Nahan seeking

suggestions/comnrents, but no suggestions/inptrts were informed by

the Deputy Comnrissioner, Sirmottr at Nahan.

In view thereof, the Conrmittee is ol the considered view that lhe

obiection is duly addressed, so this obiection is not sustainable.

4. Non-adherence to the guidelines issued by MoEF by way of

Notification S.O. 141(E) dated 15.01.2016 and S.O. 3611(E) dated

25.07.2018: The Committee, after going through the ob.iection, is of

the considered view that the objection is not sustainable and is

completely baseless. The perusal of the Draft District Survey Report

shall reveal that Table No. 7, 8 and 9 provides the details o1' the

drainage system alongwith the description of major. rivers and major

drains in District Yamunanagar. Furthermore, in so lar as the mineral

potential and the annual deposition is concenred, the same can bc

ascertained after the completion of post-monsoon replenishmcnt

study report. In view thereof, this objection is not sustainable by the

Commiftee

5. Proposed DSR violates the cluster mining norrlls set out in 2020

Guidelines: The Committee considered the objection rvith regards to

the Notifications issued by MOEF & CC as r,r'ell as the 2016 c8, 2020

Guidelines. The Assistant Mining Etigineer, Mines & Ceology

Depaftment, Yamunantrgar, tirstly drar.vrt the atterrtion ot' the

Commiftee towards the provisions of 20 l6 Cuic'lelines r,vhich

1
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provides for the fonnation of cluster and the related issues. The

relevant extract of the 2016 Cuidelines is as follo"vs:-

Tttc l.ton,htc sttprcnto- courr, NGl. Sr:/c/EAc ancl the Proicct

lmp1nents l,rat,e roi.rci i,r,etrc 0.f clu.tler in tnine leo.re ullotntent iln.l

enr:ironmenl clertrdna( lor the .tdtrle, .\(, tollowing t:onclitian.'; neeci'to he

ens tt"cd .fitr c I t t:; I er o l' n r i na s 

"

t. 7b oddtuss lhe unrcern ol odver.se impocl o/ ruinor minerql mining on

ent,it.onrnen! it i.t 1tnt1x:.red tlmt all mining (lclittitv inclucling river "rond

ntining (altot,e 5 lrcctctrv indit,idtml or cltr.rlerl will neecl lo prspltvs

Envitonntenl Impact zl,rsc,rslrrcrr/ Reporl and finvirontnent lvlunctgemanl

Plan beforc gr.anr o! envirunnrcnt clearance. The,re reporls filA /EMPI

con be prepared by the smre or state nominated Agency / the Praiect

Prcponent (s).

2. As can be seenft'oril lhe data provided by the States most cdthe mining

lcases for minor mtneral.r are o.f lea.se area le.s,r thttn 5 hectare- lt i.s ulso

rcported thot in hiil states getting a slretch in river wilh area more than 5

hectare is very tmcommon. so the .size o! lease for ntinor mineruls

including river sand miningwill he determinecl hy the State'r as per their

circumslances.

3. The EIA Notification, 2006 does not providefot cluster EC" it provicles

for issuance of EC to individuol proiect ptoponenl.t antl the sante ha.s

also been uphelci in the ludgment of Hon'ble supreme court in viic|

Bansal vs, state of Haryana case. so EC will have to be applied for oncl

issued to the individual proiect proponent'

4, A cluster shatt be lornrcd wlren the rltstonce between the peripheries

of one leose is less lhon 500 nreters fron, the periphen' o.f othu lert.re itr

a homogeneous nrincral oreo'

5' The mining ol ntinor minarctl:; t'r llosl/;' ln c/tt's'ers' Ihe r-rtvin"rnrtrent

ImpaCt A,yses;rntenl or Enyironngnt lvlunag,enrctfi Pliln onr rurltlirer/ ro bc

preparecl {or rhc entire clu,\ter i:n ortlet' t0 c(tpttttv all the po.s.rible

externalltles, The,te nJplrls shall capnue carrying capaciy o.l'the cluster,
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ll. In case rhe mining lea.ses ara in cru,tter ( if periphery o/orte lease i.r
u)ithin 50a neter.t), fitwling are the categorization of prolect.r;-
D carcgory '72'project; cruster area of nine reas-es up to 5 ha ancr b

be dealt at DEIAtt/ DEAC level

>\ Catego,y ,R2,p,olect; 
Cluster area o/ Mine lea.re,r > 5 ha and < 25

ho y,ith no intlividuol leu.re > 5 ha ctncl to he clealt at DETAA/DEAC,
level

tttitrt individual rea,re size < 50ha anrr to he creart at .fEtAA/sEAC,
level

lea.se >50ha anc{ ro be clealt at MoEFCC/EAC level.

As per the 2016 Guiderines, a cluster is formed when the distance
befween the mining brocks having homogenous minerars is ress than
500 meters' It can be any distance ranging from 0 to 500 merers.
Furthermore, the cluster can be of any shape as a group of
surrounding mining brocks as per abo,e mentioned inter_brocks
shorlest distance or a series o|rnining blocks. There is no outer rimit
in so far as the number of mining brocks in a crurster is conccrneci.
Moreover, there is no restrictio, under the 2016 Guiderines for the
mining of minerars in crusters, the onry thing is thar the
environmentar crearance is to be obtained for the entire cluster and
not the individual mining projecr in rhe clusrer.

After going through the 2016 Guiderines, the attenrion of the
conrmittee was drawn 'to 2020 Guiderines wherein also simirar
definition exists in so far as cluster is concerned. The relevant
extract is as under:-

k) Cluster .riruation shail he exanrinecr. A cru.ster i.r .fornted when tsne

mining lease of honrcsenotl mineral is within 5a0 meter.s of the other

i0
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ntining lea.se. In ortler to reeluce tl.rc clustar fornrutictn ntining leo.se ,size

shoulclbedefinedin;;uc:hallcrylhcttclislctncehemeenanytll:oclu.rler.,;

preferabtyshoutdnotbelesslhan2.5Km.Miningleaseshouldbe

'definedinsuchClwaythdlrhetotalttreaofthemininglea,resinaclll'ter
should ttot be morc tlrun l0 I'la'

'lhc nrenrbers ol'the c0mrnittec considered the abovc provision ol'

the 2020 Guiclelines arld agreed to the extent that the definition of cluster is

tlre sarrre irr both the Cuidclines and the 2020 Cuidelines also provides for

contiguous cluster in case the distance between the two clusters is a

I1rininrunl oF 2.5 kilometers. However, a pointed query was raised by the

nrenrbers of the Cornmittee in so far as the restriction on the size ot-cluster'

as ntelttioned in the above qLlotecl extract of 2020 Guidclines, is concerncd'

It rnentions that the size of the cluster cannot be more than 10 hectares'

In response to the above mentioned queries, the Assistant Mining

Engineer, Mines &, ceology. Department intbrmed to the

members ot'the Commiuee to the provisions of EIA Notitlcations

dated 15.01.2016 and 14,08,2018 which provides that the cluster

can be of any size. For the purpose of ready ret'erence, the

relevant exhaot of Appendix-xl attached with Notification dated

15.01.20216 prOvideS tOr the Schematic Presentution a/ requircnent's ctrt

Environmenlal clearance of Minor Minerals incltuling clrr'slsr 'riturrlion' ln

the table mentioned therein, four categories of project (on the basis ol area

of the cluster) are Provided i'e.

11

Cntegon'Sr.
No.

Area of the clttster

B2
I 5 hectaresC luster of mine leases u

B22. Cluster of mine leases greater

than 25 hectares with no individrrat lease greater than
than 5 hectares and less

5 hectares
BI

3 Cluster of mine leases ofarea greater than equal to 25

in<iividual lease size less than 50hectares with

a
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Clustcr rtl' rtny sizc rvith ony of the indivitltral lca.se

rcntcr ll'l I to 50 hcc1rt.*,,

'l'he EIA Noliticntiorr datctl 15,01.2016 rvas amcnded by EIA Norificarion

datcd 14.08.201 I n hcreirr ,fclrcnntic ltrcscntoti(,n a.f' requircntcilt.t ()t

linvitonnenttrl ('lcarorrct, ol Minor tVitrcrul.t ittcluding C'ltrte r.ritttotion was

strlrstituted rvith {he lol lorving:

Sr,

Nn.

Arcn of the clrrsler

I Cluster of rrrinc lea.ses rrpto 5 hectares B?
,)

Clustcr of rnrne leases greater than 5 hectares and less

than 25 hectares rvith no individual lease greater than

5 hectnres.

3 Cluster of mine leases greater than 5 hectares and less

than 25 hectares with any individual lease Sreater
than 5 hectares.

4 Cluster of mine leases oIarea greater than equal to 25

hectares rvith individual lease size less than eqrral ro

I 00 hectares.

BI

5 Cluster of any size with any of the individual lease

greater than I 00 hcctares.

A

By making relcrence to the above mentioned notifications, it was

submit-ted that ihe provisiorrs of the above mentioned

notifications do not resh'ict the area of the cluster and it can be oI

any size. The Assistant Mining Engineer, IVlines and Cieologl'

Depft., Yamunanagar by placing reliance Lrpon the judgrnent of

the Hon'ble National Green Tribunal in Himnrat Sin-eh Sekharvat

V/s State of Rajasthan 2015 (l) AII India NCT 44. has submitted

that the provisions of Guidelines cann()t prevail over the

provisions of notification. The attention ot'the Committee was

11

B2

82

hcctnres
4

Cntegory 
i
I

I
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also drawn to anothcr provision of ?020 cuicrcrincs rvhich rcacrs
ns lollorvs

,il 1'he Jinal orva ,relected .[ot rlu, ntlnlnB .r,l,rrtlcl he tlun iliviclecl inro
utittittg leo,re as pct' tlrc rctltrrtvtne rtr .f'.\rtrtt<: (.irt nr,rnttrt/ rr r,,; .rrtggs,.i1L,1/

the mittirtg leo.ra rtt.err .thottlrl lte to teletted lr trt r;over tlrc t,nttnt
dcpositian urco, Dit,itlitrg u rotgc urctt ttf'r.rcprtiti,n;,r74grutrrttti.rt itttrt
smaller mining lea'es ,rhourcr rte uvoidecr a:t ir retnr.r to r,s.r o/ nrinerur
and indirectly prcilDte illegal mining.

As per this provisiolr, the encreavor of the state covernment
should be to serect the mining lease areas in such a manncr rhar

the entire area of deposition is covered and there is no ross of
nrineral. It also promotes legal and sustainable rnining. The

Assistant Mining Engineer", by placing rcliance .n this provisi.n.
submined that the above mentioned provision relaring sizc, ,l'
cluster is contradictory to this provrsion anc in case the same is

taken into consideration, the same shall lead to the loss ol'more
than 02 times of total mineral rnineable river bed area ol. rhe

district due to total area of a cluster is not nrore than l0 hectare

and 2,5 kjlometer distance between any two cluster. Because the

shape of river bed nrining blocks is based on the inregration of
rectangular small pafts of river bed area. So. the provision oIrhe

Guidelines 2020 which restricts the size of cluster to l0 hecrarcs

is not sustainable, After taking into consicleration trll the above

mentioned notifications, guidelines, contradictory meaning ol the

specified guidelines concenred with clusrer and consiclering rhc

judgement of Hon'ble National Green Tribunal in Himnrat Singh

Sekhawat V/s State of Rajasthan 2015 (l)All Inclia NGT 44, the

*,"'
13
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Conrntittee is of the opinion thal h1' considering that the

guidelines cannot l)c supcrscdc thc notitlcations concerned with

thc conrnton issucs. lt rvas decided that thc above observed

contradicton guidclines shoul<'l bc sent to lhe S[:lAA for

cxantittatiott anrl lukirlg linal decisirrn Flcnce' Lhc objcction

lcgnrditrg thc clustcr has [recn tluty acid rcssed/j ustilledlrectill ed

b),the Cornntittcc. So, this objeclion is not sustainable'

6. Continuous stretch of riverbed cannot be auction in pieces:

For the purpose of addressing this ob.iection the Assistant

Mining Engineer, Mines and Ceology inlomred the Committee rvith

respect to the provisions of Section 15 of Mines and lvlinerals

Development and Regulation Act, 1957 as rvell a-s the Haryana

Minor Mineral Rules, 201 2. The Comm ittee has been in formed that

rhc size of the mining blocks is ascertained on the basis of ground

truthing report and the same is the prerogative of the State

Govcmment. Relerence was further made to various EIA

Notifications which clearly provide that the area of the mining block

can vary from less than 5 hectares to greater than 100 hectares. There

is no restriction on the size of the mining block as per the EIA

Notifications. The attenrion ol the Committee was also drarvn to

Condition I of 2020 Guidelines rvhich reacis as lollorvs:
j) The ./inal area selecled /or rhe nining shoultl be thcn .litide<l inr)
nining lease as per the req irenent dstate Golcrnnenl. /r is sri.ggesrer/

the mining leose areo shoulcl be so selecrctl os to cover the entin:
depo,tilion orca. Dividing a lctrye an:a oJ. dt,p<;sition/aggrtulcttiott into
smaller mining leasc,t shoald be avoicletl as leads to loss of nineral
and lndiiectly promote illega! mining.

1.4
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After taking into consideration the statutory provisions and the

guidelines, the Comrnittee is of the considered view that the area of

the lease has besn divided by the Statc Covcrnnrent as per its

requiremerrts and the obiective is to cover the entire deposition area

and to nrinimize loss of rnineral and to avoid illegal mining. Since

the objection raised in this regard is without any concrete material

rvhich goes against the above merrtioned principles. the Committee

rcjects the ob.lectioti.

7. GPS coordinates of the proposed mines are missing and river

channel passes through the area of the identified mining sites:

The Commiftee was informed by Assistant Mining Engineer,

Mines and Geology Department that services of surveyor were taken

for the purpose of marking the GPS coordinates of the purposed

minipg blocks. Accordingly the GPS coordinates have been duly

mentioned in the Draft District Survey Report also. In so far as the

river channel passes are concemed. the Contmiftee rvas intbrmed

that the river channets shifts every year aftcr nlonsoon hcnce

removal of the current active channel is not possible. fl6r'r'gver, aS

pertheSSMG,20l6anclEMGSM,2020issuedbytheMoEF&CC

no mining is aliowed in the active water channel and mining is

allowed in the dry part of the river bed as per condition o[ the

e'vironment clearance ivhich to be requirecl t.r rnining. Hencc

committee came on the opinion that this objection is not sustainable'

Finallyitwasdecidedbythecommitteethatasperabove

recommended justifications/rectifications concemed with obiections

theamendedDraftDistrictSuweyReporttobesubmittedbetbre

SEIAA for tinal consideration'

I)
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Attenrlance SIreet

N{ecling of datccl 2tl.0tt,202s rcrgnrdirrg flnrcnrlnrcnt in the Draft

District Stttlev llcpor'l of I)islricl Yirnrrrrrarrirgirr f'or thc periorl 2023-28

ou thc bnsic of ob,icctiorrs rrceivcd hy rvay of District website under

thc sullcrvisiorr of Dcprrty Conrnrissioncr,

Nanrc & Dcsignntion Narrtc of l)cprrrtmcnt Sign:rlure

Sh. Nnvccn Kurlar Ahuju. l-lCS,

\dJitional Dcputl Corrrruissioncr

I \ '^-d lc.r -n *q_

Cllrlirrnlrn [)SIl (]onrnr ittcc.
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t.rom fu-mrrrn" l+

vTo
Dcputy Conrmissioncr,
Yomrrnanagar.

3t

Cunently operational nrining blocks and some others exisring nrining blocks are not

included in the proposcd lisr ofmincs/blocks in DSR.

Replcnishmcnt study not condiicled 0s per the procedure provided in Clausc 5 ol
EMGSM, 2020 issucd by MoEF.

The proposed DsR prcpared without consultorion rvirh District Saharanpur and

Himachal Pmdesh.

Non-adherence to lhe Buidqlil,ss issued by MoEF by nry of Notilicarion S.O.

I 4 I (E) d0led I J.01,201 6 ahd S.O, 36 I I (E) dsred 25.07.20 I 8.

iroposcd DSR violates thc clustcr mining nomls set out in 2020 Ouidclincs.

Continuous stretch ofrivcrbcd c&nnot bc auction in pieces.

OPS coordinatcg of the proposcd mincs orc missing anrJ river channel passes

tirouglr the arta of the ldcntlfied mining sites,

Thc Choirmah. Sf tnn.
Ironchkuln, I Inrynnn.

l'lcnro No.l hr..1\.r"sf\ [1 1 I Dorcd:- -q- .1- Q F
SubJcctl- lkgnrrllng npprnr,nl 0f thc frlrtrlct Survcy l{cport of Dlttrlcr yrmunanagrr.

On tho subJect rrotcd nlrovc, (ttc Disttlct Survey Rcpon of District yamunanagar
rt'cs prcprrcd b)', thc c.nrruittcc of Distrlct survey Rcport upon complction of suncy tegarding
proposcd nrining quarric.r ofnvnirobtc mincrars. Dran Dlsrricl Survcy Rcpon lvas uploadcd on
lhc disrricr rrt.sirc for rhc purposc or sccking commcnts/objccrions from the gcncrar public rs
'rvcll as cn'cctcd pcrso^s. Afrcr trrc expiry of 30 duys, objcctions rlcre reccived rrom rhc 0g
pcrsons of gencral public rvhich rvcrc communicarcd to thc offics of Depury commissioncr,
District Yomunanagar. Thc objcctions rcceived from thc above pcrsors orc similar in narure and

tgcs, Thc objections in conclusive urays sre ss under:

l.

:.

,-

4.

6.

7,

Afler the rccllpt of the objections from the generol public, the maner rws ralrcn

up with the Dircclor Ceneml, Mlnes & Ceology Dcporrmcnr, Hoq,ana by,rhc DSR Commirtee

ard thc Dlrcctor ocncrol wu apprired of thc obJections rnised with respccr to the Draft Distnct

)

I

tl

([i Scanned with oKEN sca
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nsty Dtrector Gcnsral' Mincs End Ogolpgy q

..6rrnc). Rcporr for thc Perrod 2023'28'nttlt',];n 
l)tsrrlct sun'cy Rcport titlr thc ltlinin6

depurctr .$ir. oudccr sinstr' wrto *t 
'"::::^1, *irru by publie pcrsonr agalr'rst thc 'Drafi

;#i.ltri. -irnniurr tnt to rcsolvc lltc obiccttons 
il;;,;. pn cess rrcps lo t'c ptocecdcd'

Dlstrict Son'c1'Rcporl in o llmc bound mnnno' so tttot ouction Pn'cess t

rvithout of frrrthcr dclnys ln compllurtcc of thla ordcr t"l:n concerned r"ith

rectiflcotion{ustiflcntlonsoltl,cotlc.riongwo:t**"ubyrheseofllccrsandscnttothc

Dircctor Oc.nctnt. lr,linc.r nnd Gcology' 
.t tt nn j.a2g by ura/ of VC rvith Depury'

A nrccrtng rrtts conductcrl on dnlcd 13'05'2A28 by tmy c' :. 
-

comnrissroncr. \,onrunnnngnr rcgording rcnrovut orlui*tron, os mcntio.nctl nbove' Accordin*ly

As(istnnt lr{ining unuinc.i y*runonrg* r*rs di*r,cd for fur1hcl necdful action/steps' As pcr

dircctions nll thc c.xisting nnd prrrpnocd $\ncc qs mtr$ionc'd ln the Drafl Dlslricl Sun cy Rcport

rrrrc msgrpsd on rhc map of Yamunancgor distrlct and inter'mincs shorlest disl0ncc vras abo

.?ccific'donthentop.I,iponmappingofollexlslingandRurRose|mineldiscusslonrvasmade

qur the .rb.ieqions concemed rvilh cluler, .on,u*i;* blocks mincs and reptbnishmcnt studl';

During rhe mcfting on dotcd 28.08.2025, thc detailcd cliscussion ruas made by thc conrmittee

concsmcd rlith the Draft District Survcy ltcport and is objections raised by public pcrsons'

.{f,er discussion and dclibemtlon thc cornmittec rcctificd/iustified $e oboYe objcctions' copy of

\L

the minutes is ottnchcd herewith.

AsperabowthccopyoftheDro{lDlstrictSuneyRcportwhichtvasuploadcdon

ihe dirtricr gebsite along rvitlr minutcs o[ thc mceting ol'the District Sun'ey Report commiuc'e

rcBtrfdiDg rernovMu.stificotion/rcctificltion of the objecrions is foruiordecl bcforc Ilon'ble

SEIAA Panclibrlq Haryona for appmval, pletse' -\,
Y

Dcputy clLmi ssioncr.

Yamunanaggrqstt-
Endst No. : Date: h't1't/ Yf'.t'

A copy of ttrc abovi ts, foilralded to the Dircctot .General, Dcptt. of [lincs arrd

Gcology, Haryana ?anchlula for klnd Informolion and ncc$eorY sction, plessc'

DcPutY Comlhlssioncr'
Yomunanagorw

t\.t^.€. \ Pf-

I

(

4\
r'l
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Deputv Commissioner,

\ atrru,-ranagaf,

'i,-r

i'trc Chairrnan, S EIA r\,

Parrchkula, I{aryarra,

Merlo No, ?\LL Datecl:' &!-rr- 9-5-

Sutr.icct:- Rcganting approvnl of the rcplcnishnlent stutly concerned with estimation of

clr:posits and reple nishmcnt of nrinerals in rivers of District Yamunanagar.

Irr i:o,riuuatior: of't6is oflice letter memo no. Mining/Ds26873 dated09.09.2025

c,-,ncenied rvitll tct'ttoval of cbjections of Crafl DSR (Copy attached)'

O, thc subject noted above, the District Survey Report of District Yamunanagar

\\,as prepered by the conuniltee of District Survey Report upon completion of survey regarding

prop6seci lrining quarries of available minerals. Draft District Surv'ey Report was uploaded on

lhe ,listrict rvebsite for the purpose cf seeking comments/objections from the general public as

ri,ell as effectecl persons. After the expiry of 30 days, objections were received from the 08

p(irsons of gencrai puhlic rv[ich were comiltutticated to the office of Deputy Commissioner'

Dr:irr;ct yamu:yinagar.'fhe rrtrjectior:s received fiom the above persons are simiiar in natwe ancl

r',pes. T'he objections in conclusive ways are as under:

l. Currcr:lly ope raticnal mining blocks and some others existing mining blocks are not

intluderi in ihe proposed list of mrres/blocks in DSR'

2. Repielish:nent study not conducted as per the procedure provided in Clause 5 of

El'{CSM,2020 issued bY MoE}-.

3 The rroposed DSR prepared without consultation with District Saharanpur and

iJ.rnat:hal Praclesh.
,i. Nr-,1-3.11,rr.,'Ice to rh,-. guirJeiines issued by MoEF by rvay of :\otiiiuation S.O.

l4iiij)ijaled i5.0i.2016 a:rC S'C. 3611(E) dated 25.07.2018.

5. Propose,C DSII vioiates the cluster mining norms set out in 2020 Cuidelines.

6. Ccrnlinuous strctch of riverbed caru1ot be auction in pieces'
': " CPS cror..rrdinates of the proposed mines are missing and river channel passes

rr"'"'^r' tht a;ea of thc identified mining sitcs.irrj \':.I1,:l '.ll: ahUil Ul tllU tu!lrlrr

r\:iei' iirr:r iecr:ipt of tl':c lirjections i-rom the girneral p'.ttrlic, thc ntalter rvas ta|en
r,il \v.th ti:c L):re::ror C,]l.leral, ]r,lines & {jer-rlOgy Departmerri, l-laryana by tne L)SR (lonlmit1ee

turcj tlte Director General was apprised of the objections rnised with respect ic the DLaft District
Srrn'e.'- i{qporiitbr ',he period 2023-28.'Accordingly Diler:tor General, Mlines zrnd Geology'

dr:pured Sir, curjeer singh, urho wns prepar.ed Draft District Su.rvey Report with the Mining
c,l'i.icur Sh. |iuanjarr l-ai to resc,lve the objections raised by putllic persons against the Draft
l)istricr Survey P.eporl in a time bound mallnerr so that auction process steps to be proceeded
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witHut of f'urther delays in corrpitance "' "]'j'.:'ln:r.:ffirr:ff":::lt"-il:
rectihcatiorVjustifications of the objcctions wss prcpared 0y t

Director General, Mines and Ceology'

A ntecting''u" "o'-'0"'"0 
on (rated'''i-?l ilii ;:#iJ:t::' T::"?':illl

Commissioner. Yamunanagnr rcgarding tctnoval.of objec^t]"11]il;.;;;;lacrion/steps' As per

Assistant Mining Enginccr. Y""iunnnngn' "'u':'::::i"::: 
tlfie 

Draft District Survev Reporr

directions all thc existing ud ptrttlosccl rlrll')c'i tis rrru"rr'r!"' '.ines 
shortest distance was also

;;;';;;; ;; ;" 
",,p "r 

Yatrrunanagnt district and''"'" 
1;;#,;]:Jur.J 'u' 

*"a'
spccified on thc nrap' Upon mapping of all existing 

^"1 l-1p-";;;;'""i ,"rf.rirnt',"nt n'ar'
:1'J r,.";::iil"i"*1""a wiih cluster' contagious ?l*" Ti"ff ;;1;;;^;;;;i-;'
Durirrg the rrleetins orl o""d ;;;;;;t' t* l'"ir'a qi:tTti:' was made bv the committee

conccmcd sith the DraR O't"t" 
"tt"' 

O*rt and its objections raised by public persons'

U port di scussio n and der ibelation''l' 
^ 
""1'll'l1;:,J:iTy#:',1'J "it"H::

ob.icctions (copy of the llinutes is attached herervith)' As per rtt

1s.0s.2025 it *,as decided *- ,0., 
""*otetion 

of repleni.shment study of post monsoon

concemed with estimation *ti#itt"*'Ji 'in"'ut' 
to be firther submitted before SEIAA'

Panchkula- Harl'ana. As per 
"O# 

il; oi iftt n*n Distdct Survev Report which was

uploaded on the ai.t i.t *tUtit" aong with minutes of the-meeting of the District Suwey Repo(

commiflee regarding "to"u"juitiiioiioJt"ttitltotion 
of the..objections was submitted before

]-lon'ble SEIAA, p^"tf 
'ft"ru''ii"'v'nu 

io' app'o'al vide tetter nremo no' Mining/DSR/6873

dated 09.09.2025.
Accordingly upon completion of the post monsoon replenishment study the report

is prepared concemed *ti' 
'"pr"n[i-"^Vestimatioo/depositions 

of minerals on the basis of pre

;;;;;-;".r""" replenishment study of minerals in river bad areas of district Yamunanagar

(Copy is attached herewithl' Study report which was prepared with the help of expeds is

."Urlrr"a by Assistant Mining Engineer' Mines and Geology Department' Yamunanagar'

Accorclingty rhe same is ,ru*ii"a b]fore hon'ble SEIAA. Pa,lchkula, Haryana lor approval of

droft DSR in continuation of letter me mo no lvliningiDSlU68T3 dated 09 09'2025 '

\
0

Deputy Commissioner,
Yamlrnanasb>-

' Ni^\EIlndstNo. t\t: Date At-\\- l\
A copy of the above is forwarded to the Director General' Dep

()eology, Haryana' Panchkula for kind intbrmation and necessary rrction' plcas:e

n. of Mines and

\
Deputy Commissioner,
Yamunanasar

"c=<-r t

\^'Y'g'
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3{
BSTIMATION OF DEPOSITS AND REPLtrNISHIVIENT SI'UDTES BASED ON PRE

AND POST MONSOON SDASON OF TTIE T'EAR 2025

I.O GTNERAL INFORMATION

l-he rvord replenishment is thc fulcrum oI river bed sedimentation under different

depositional environtnental conditions especially during rainy seasons. The rate of gross or

absolttte silt production (erosiorr) itt the watcrshed ancl the ability of the slream system ro

trattsporl the croded material in a rivcr have a direct relation with the quantity of sediment

delivered into a river, Tlte rate of gross erosion is dependent upon many physical factors like

clirnatic conditions, naturc of soil, slope of the area, topography and lancl use . FIydro-physical

conditions of tlte watershed govem the capabiliry of transporting the eroded marerial. It has

been observed tlrat the avemge rate of sediment production decreases as the size of drainage

area increases. And also, larger the watershed, the lesser is the variation between the rates.

Tlte total antount of eroded material, which reaches a parlicular hydraulic control poin! is

lenned as sedirnent yield.

The rotational mining is being adopted to facilitate the replenishment of the excavated pirs

during rainy season. Thus, the mineable area is to be divided in hvo blocks i.e., the upstream

block and the downstream 5lock, The mining of these blocks is suggested on rotation basis in

such a way that pit of previous year mining will a,;t as depository fbr the rnonsoon season.

Boulder-Gravel-Sand/Sand is extracted frorn the said lot during one year; more than the

extracted quantity of the same are automatically replenished by rairrf-all in the monsoon by the

river itself on account of its flow and velocity.

For sustainabiliry of river bed mining, the rate of excavation should be decided in accordance

u'ith the rate of replenishment which is the rate.at which sand/gravel is deposited on the riyer

flood plain by the river during monsoon season. However, determination of site- specific rate

of replenishment is quite difficult as it is dependent on several factors such as geology,

topography of the catchment area ot' the river, brcadth of the flood plain, rainfatl in that

parlicular year (which is quite variable and not very much predictable much in advance) etc.

Dandy-Bolton formula is generally used to calculate the sediment yietd. But it is to be kept in

mind that to prepare the mining plans of the mines, the faotor olannual replenishment is to be

taken into consideration while calculating the rnineral reserves. It has also been observed that

during flooding, ail the pits replenish rvith sanci/boulder/gravel, I-lence, mined out areas in the

pre-monsoon soason will be cornpletely replenished rvith sand/boulder/gravel dpring

1
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assumed that the pits rvill be replenished after each

monsoon, Therefore, it has been

l]l0nsoon

Usually,replenishtnetttorsedittlcttrdcposition/deplctionqUantitiescanbeestimatedinthe

follos,ing wa),s:

r Dircct ntcasurencnt of tlte sand bar upliftrncnt'

r }r4onitoring of the nc\v riverinc dcposits crcated in the monsoons within the channel'

I . I COi\'l 1\{ On* i\'l I}TI{ ODS FO 11 RIIP LIiNIS I{ M IiNT

I. I.I CATCHIVIENT YIELD CALCULATION

The roral quantity ofsurface rvater that can be expected in a givcn period from a stream at the

outlet of its carchment is knorvn as yield of the catchment in that period. The annual yield

ftom a catchment is the end product ol various processes such as precipitation, infiltration

and evapotranspiration operating on the catchment. Catchment Yield can be estimated using

16lles.in! formula:

Catchment Yield (m3) =Catchment arca (rnz) * Runoff coefficicnt (%) *Rainfall

(mts./aunum)

The runoff generated from a watershed is estimated using Strange's Tables Method to get

obmin approximate yield results. Runoff from a catchment is dependcnt upon annual rainfall

as rvell as catchment area and characteristics such as soil types and the rype of

groundcoveriland usage.

1.I.2 PEAK FLOOD DISCT{ARGB CALCULATION

The term "peak discharge" stands for the highest concentration of run off from the basin area.

The accurate estimation of the flood discharge remains one of the major challenges as it

depends upon physical clraracteristics of the catchment area and the tlood intensity, duration

and distribution patlrrn, As many dilfcrent models (equations) lor peak discharge estimation

have been developed and are givcn as below:

i. A; per Dlcke n's lortnulu: Q e 64r/'l
Where: Q is maximum flood dischnrge (nri/scc)

A is arca of catchmcnt in sq. km,

2
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C is consiant whose value varies widely bctrveen 2,8 to 5.6 for catchments in plains and I 4 to

28 for catchments in hills

ii. As per Jorvisformulo..Q = CAtz

Where: Q is rnaxitnurn flood clischargc (mr/sec)

A is nrea of catchrnent in sq. kr:r. and C is constant rvhose value varies betwe en 1.77 as

minitnunt and 177 as ruaximunr. Limiting or 100 percent chance floods are given by the value

ofCofl77.

iii. As per Rotionolforn fl/o..Q = CIA

Where:Q is murimunr flood discharge (m'/sec)

A is area of catchment in sq..km. and C is the runoff coefficient (ratio of runoff to total

raintbll) u4rich depeuds on the characteristics of the catchment area

i is intensiry of rainfall (in m/sec)

I.I.3 BED LOAD TRANSPORT CALCULATION.

The nrost dificult problem in river engineering is to accurately predict bed load transport

ratcs in tonential floods florving from mountainous streams. Three modes of transport

namely; rolling, sliding and saltation may occur siurultaneously in bed load transport. Most of

these equations have some theoretical and empirical bases.

i- Ackers and While Equatiotr: Ackers and White (1973) used dimensional analysis based

on flow power concept and their proposed formula is as follows:

C1 = C, G, (dst/h) (VN") n' [(FrrlAl) - 1] ,

The dimensionless particle d, is calculated by: d*, = rtso {g (G,-l)/v2}tB

The particle mobiJiry factor Fg, is calculated by: Fg, = O*n '/(Gs-l) g drulra * {v/ (s.66 rog

(10 h/ dso))'-''

Al = critical particle mobility factor

Cs = concentration coefficient in the sediment transport firnction

C'r = tokl sediment concentration

d5s= median grain size

dsr= dimensionless particle diameter; /rer= porticle mobility parameter

3
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u
g= acceleration of gravity; Sg = specific gravity; lt= water depth

m= exponont in the sedirnent transport function; n'= Manning roughness coe fllcient

U= shear velocityt 7= Mean florv velocity; u= kinenratic viscosity

ii. l[cyer - Peler'.; eqtnliott: Meyci'-l)ctcr's ccluation is based on experimental workcarried

out at Fcdefal lnslitrrte of Teclrrrology, Zurich. Mayer-Pcter Save a dimensionless eqttation

based, for the first tinrc, on rationai lalvs. Mayer-Peter's equations giving an empirical

conelatiott of bcd load transport rates in flumes and nahtral rivers'

The sinrplified Meyer-Peter',s equation is: grr = 0.417[ts (rl'/ q)''5 't.1r's Where,

gb = rate of bed load rransport (by weight) in N per rn rvidth of channel per second

rl,= Manning,s coefficient pertaining to grain size on an unrippled bed and Strickler formula

i.e., n'= (l/24) x dr/6where

d is the median size (d56) of the bed sediment in m

I = actual observed value ofthe rugosity coefficicnt on rippled channels

tc = critical shear stress reqqirecl to move the grain in N/m2,and given by equation & = 0:687

da.wheredaismeanoraveragesizeofthesedimentinmm.Thisarithmeticaveragesizeis

usually found to vary between dso and doo

--^'r"^^'{ l'rr flmuino e reaking' its value should
ro: unit tracLive force produced by flowing water i'e" Y"RS' Truly sp

u. t,t..n as tlte unit tractive force producecl by the flowing water on bed = 0.97T*,RS. R is the

hydraulicmeandepthofthechannel(depthofflowforwiderchannel)andSisthebedslope

I.1.4 SEDIMENT YEILD ESTIMATION

Sedimentation occurs as the strearn velocity decreases thus reducing its ability to carry

sediment. coarse sediments deposit first, which may then interlere rvith the channel

conveyanceandmaycauseriverstomeanclerandtoforrrldistributaries.Astheareaofthe

flowingwaterincreases,thedcpthdecreases,thevelociryisreducedandeventuallyevenfine

sedimentsbegintogetdeposited,Asaresult'deltasmaybeformedintherlpperportionof

reservoirs, The deposited material may later be moved to deeper portions of the reservoir by

hydraulic,processeswithinthewaterbody.Therearenranysedirnenttransportequations

which are suitable for use in the prediction of the rate of replenishrnent olrivers'

4
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Sorne of the comrnon equations used to estimate sedirnent yields are:

. Dand),,Bolton Equation

' Modified lJniversal Soil Loss Equation (MUSLE) clevelopccl by Williarns and Berndr
(1e77)

Donrl-t -Boilon Eq uotion :

Dandy artd Bolton equation estimatcs all types of sediment yiekJ i.e., through sheet and rill
erosion, gtrlly erosion, channel bed, bank erosion and rrass movement etc. Dandy-Bolton
dercrntined tlte colnbined influence of the rurrofl& drainage area to compute the sediment
yield.llreydevelopedtwoequationsi.e.,forrunoffless thanLzinohesandforrunoffequal
& rnorc than 02 inches, rvhich are given below;

For run offless than 2 inches:

S= r280* qo.ro "11.c3-0.26 log (A)l

For ruu offequal & more than 2 inches:

S: I 965*e -0 055e*[ 
L43_0.26 log (A)l

Wlere: S = sediment yield (tons/miles2/yr;

Q = rnean Annual runoff(inch)

A = net drainage are in miles2

ffoaineO Universal Soil Loss Equation (IUUSLE)
Modified univcrsal soil loss equation (MUSLE) for estimation of sediment yield is also used
widely' MUSLE is a modification of universar Soir Loss Equarion ruslE). MUSLE uses
stonn-based runoff volumes and runoff peak flows to simulate erosion and sediment yield
(wiliianrs, I995)' The use of runoff variables ratherthan rainfall erosivity as the driving lorce
enables MUSLE to estimate sed,iment yields for individual storm events. The generalized
formula of MUSLE is as below:

Y=95 (Qpo)'56 *11*trr* gr,p

Whcre, Y = sediment yield of srream (Vyrlknr2)

5
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h
\r Q = average annuol runofl'(rnl)

I( = soil erodibilitY factor

p,' higlrcst dischargc Lccorded (rrlr/s)

1-5 = gradicttt/sloPe lengtlt

C = covcr ntlrtagcntcnt lactor

P = erosion conlrol Praclicc

1.2 RIPI,ENISI{MENT STUI)IES DONB FOR 'TTIB MINING SI'TE TN THE

DISTIIICT

Tlrc nrethodology used fOr Rcplenishrnent study is basecl on the measurement of

Rcduccd Level (RL) at selected crids rnonitoring stations within the lease area in Pre-

nlonsoolt season ctPOst Monsoon seasoll respectively. For the said project

replenislttnent study has been done during the pre-monsoon and post-monsoon

seasonby Drone survey (volumetric survey) method. Firstly Volumetric Survey was

donc in the proposed mining blocks in pre monsoon season from where mining was

done. By this method spot Rl/level was marked & mapped and sections were'drawn

for 460 Gricls monitoring locations within the mine area. After that, for post-monsoon

season again spot Rl/level rvas marked & rnapped on the same location and sections

were drawn. The Difference berween RL(m) observed during Pre-monsoon & Post

monsoon season of all the grids have been observed based on which the estimated

disposition has been calculated.

Table 1.1: Estimation of mineral reservcs

(Basett on rcplenishment studl': Prc-monsoon nnd Post-Monsoon Dronesurv€ys

6

Sr.
No.

Namc of Mining Block Arcn

(Ac rcs/I{n )

Avcrage Deposit 
I

rrs Der I

Rcplcnishment
Sturly (Mcter)

Volume available
as per

Replenishment
Stud1, for 1'ear

2025

('tons)

I Bailgarh North Blocl<
(BGS)

64,9t t25,96 3 0 I 15,75,846
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{ ltI
) BlockB ailgarh South

(BGS)
62.88125.44 3 ,003 15,28,049

3 22.22t8,99 3.05

4. B ita (BGS) /.+. 3.00 91

5. Birtapu (BCS) I 4.45 ha 3 7,95,906

6. Irabutlorr (BCS) 43,90tt7,76 2.9c) 10,62,291

Dayalgarir GS) 1.45/0.58 2.99 34,684

B. Dharraura (BGS) r8 3,00 I 0,90,900

9 Gadarvali (BGS) t,50 3.00 12,90,000

r0. Gorabani (BGS) 28,08111.36 3.003 6,81,600.00

ll BlockCunrthala North
(Sand)

323.s8/t30.94 2.94 69,29,344.8

t2 BlockCumthala South
(Sand)

3.10 27,7 1,586

r3. 33.5 8 3,00 20,14,900

I4 Jathlana BIock (Sand) 101.27 ha 3.0l 54,82,258

t5 Kanalsi(BGS) 44.14 ha 3.00 26,48,340

16. 34,2 3.04

Mandoli Ghaggar
Block @GS)

17. 20.1 8 HaEast 3.07 12,40,930

18 Wll
Block (BGS)

25 Ha 3.013 15,40,241

I9 Kharhera 61.79 Ha 3.0r9 36,93,797
?,a. 44.46n7 .99 3.00 r0,79,400
21. Nagla Itangaran 89.4 8 3.00 48,3 ,920

1) agli 77,25 2,94 40, 70
23 Niagli 32

3.0 r 4,2 818
7,1 UTPi t6, l0/6.5 I 2,9s 3 ,84,090
1<

3,002 3 6,95,522
1.6, ajpur

.50/3 3.0 r,82,4

5,48,242

49.67

Lapra

I

M

17.54/7.0e

I

7
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5,49,640
3.02

22 5otg. to
Rampur2'.7 e fi.zo 0

3,00
2'1.14 1 I.LL

RamPur CaindaL8. 7 ,71,000
3,00It:ett L

Ranipur29, 82,600
3.00

28, I 3/l 1.38
itpurRa30. 7,66,065.8

10 43
liRJ1 63, 00

3,00r9.l
SlrcrgnrhJ/, 9541

3.01
9.?,311.1

'1

Suttclcr B hadarPurll e E,934
2.98+.itlt.oo

Srvabari31. 19,28,0243.0i'19.07 2.00
Tajervala35. 5,72,40,1 60

Totnl flstinra tcd Reserve

\me eslintalion ha.s hecn done on prcviotrs tnenl shtdies done in the region'

htlk tlensiS' of rhc sartd has been calculat ed to be 1.80/ttr
) and i,r casc of BGS has been calculated to

he 2.0/m:

The detairs of the replenishrnent survey including the maps and Grid ElEvation are attached

as annexure -3 of the DSR'

The Bailgrh North Block mining site is located at top/upstream (rvhen River Yamuna enters

inrhedistrict)rvhereastheGumthalaSouthBlockminingsiteisatthebottom/downstream

(u,hen fuver yamuna leaves the ciistricQ and rrrajority of the potential/existing/proposed

miningsitcsfallbetrveenthisarea.l.hepreviousreplenishmentstudiescarriedoutforthe

exisingrniningsitesshowanaveragedepositionof03m.Theratebfrepienishmentis

largelydependentonthewaterrelcirsedfrorntheHathnikundBarrage.Theamountofwater

released from the banage is further dependent on the rainfall in the upstream region i'e' in the

hillyregions.Thus.approx'3,5.6'5laklrcusecsofrvateraredischargedannuallyfromthe

HathnikundBanage.However,thereplenishtnentofseasonalriverslikeSomb.Pathrala"etc'

totally depends on the rainfall in thc region'

Further,theDepartmenthasmadeitmandatoryforeachleaseorvnertoconduct

replcnishment study and submit tlre sarne along with the Mining Plan f'or approval' no mining

plan is approvcd without the actual replenishtnent report and quantity is being restricted as

pcr the actual rePlenishment,

1.3 IDENTIFICATION OF AREAS OF r\GGIIADATION/DEPOSITION

8

425



)

*!\., For the identification of areas of aggradation/deposition where mining can be allowed and

proximit5, to infrastructural structures and instatlations where mining shall be prohibited, the

follorving rnethodology has been adopted:

I.3.I FIELD DATA COLLBCTION
' i. Physicat closed traverse surveys on ccntinuous basis were done for the river stretch sand

accordingly relative elevation levels of the deposition zones were captured with the DGPS.

ii. Penlanerrt physical benchnrarks were alsc identified and were established through DCPS'

In surveying, a "bellch mark" is a post or other permanent mark established at a kno',vn

clevatiotr that is used as the basis for measuring the elevation olother topographical points.

iii. Sanrpling of the rnining materials was done at regular intervals for the estimation of

a\/erage bulk density of the minor materials.

I.3.2 CRITERIA FORIDENTIFICATION OFNO MINING ZONES

i. Benchmark (BM) with respect to mean sea level (MSL) should be established in mining

channel reaches (MCR) below which no mining shall be allorved.

ii. Mining is to be permitted only in the central 3l4lh of the channel where

deposition/aggradation of the material has been identified whereas the remaining %th width

nceds to be kept as no mining zone for the protection of banks,

iii. Identifoing the mining and no mining zones shall be done after determining the area of

Sepsitiviry byzgscefiaining the disunce of the mining area from the protected areas, forest

areas, bridges, important strucrures, habitatic'n etc. and based on the sensitivity the area needs

to be defined in sensitive and non-sensitive categories.

iv. As far as possible mining,operations should be avoided in the sensitive areas unless local

conditions require otherwise. Such deviations may only be of temporary nature and are to be

permitted by the DLTF after recording the reasons for the same.

1.3.3 DATA COMPILATION

Deposits of minor minerals were mapped from satellite imageries of high resolution such as

Cartosat-l and ths latest multispectral satellite irnagery obtsined frorn NRC Flyderabad and

combined with Drone survey. The satellite irnage gives the deposits available in the river

stretch and thcir zones of de position has been marked in the image rvhich rvas later verified

9
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throughphysicalsurvey(fietddatacollection).Followingdata".werecompiledfor

identification of deposits:

i. Elevation levels of the difl'erent nrineral potential areas'

ii. Export DGpS ancl physical mcasured data and its geo'referencing using software

(ATcGISIERDAS ctc,),

iii. Aerial extent of each deposit rvas mapped using satellite imageries of l0 m x 10 m

resolution such as sentinel. The satellite irnage gives the deposits available in the river

stretch and their zones,of deposition has been verified with DCPS and physical data

and is marked in the image with the help of ATcCIS'

iv. Fufther. the area falling in the vieinity of various geomorphological and physical

shrctures mentioned in the SSMG, 2Cl6 and EMGSM, 2020 guidelines, main water

chanuel, higlr level bridges etc., have been marked as no mining zohes as per the

distances prescribed in the atbrementioned guidelines.

Developmenl of cross profile.s: Cross section lines are chosen based on the drastic

variation of the river widths. proxinrity of the operating sand blocks and the position of

the sand bars, Cross-sectional maps of the deposition blocks are given in Annexure-

III.

Assassmenl of sedimettl load in rhe river: Assessment of sediment load in a river is

subjective to study of the whole catchment area, weathering index of the variotrs rock types

which acts as a source of the.scdiments in the specific river bed, rainfall data of the area for a

period no[ less than 20 years, and finally the detail monitoring of the bed upliftment with time
' 't 

-^-+ r^^,{ ocrimarinn ic ,he aerial extents of the
axis. again, the sediment load estimation is largely depends upon t

catchment areas, which crossed rhe clistrict and state boundaries'

I.4 METHODOLOGY FOR CALCULATI}{G THE TOTAL POTENTIAL OF MINOR

MINERAL IN THE RIVER BED ANNUAL DEPOSITION

For estimating the reserve of river bed material [Sand/Gravel (Minor Mineral)l' the follorving

parameters rvere considered:

a)The volumes of the reserves'Bre calctrlated on the basis of the established rvidth' thickness

and length ofthe deposit as per actual field data'

b) The tonnage o[ the reserve qua'tity is obtnined by multiplying the above volume rvith the

butk density of 2.0 g/m3

10
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c) The depth of the reserves has been estimatecl considering the available deposit thickness

\,
ol sand the water level/red line.

1,5 NO MINING ZONE

A defirrition ot'a protected area was established by IUCN in 1994, which is described as "An

area of land and/or sea especially dedicated to the protection and maintenance of biological

diversig', and of natural arrd associated cultulal resources, and managed through a legal or

other eft'ective lneans." Mining has a range of environmental consequences fbr protecled

areas, whether operations are undertaken within them or nearby.

The qpes of inrpact may be listed as follows:

' Direct land take and loss of vegetation cover in the nrined area and other parts directly

aifected by associated activities such as deposition of tailings, or consequences such as

subsidence.

' Pollution affects, especially on water supplies, aggravated by accidents (e.g., to tailing
dams).

'lmpacts due to access associated with mining (roads, raihvays, pipelines, porver Iines etc.)
*'hich pennit illegal hunting, habitat fragrnentation and alien invasions.

' Impacts on other protected area valtres from noise and visual intrusion, arising from both
minin g and sccondary activities, inoluding transportati on

The 2020 guidelines for sand mining stress on protecting rivers and habitats of species
including turtles and calls for such sensitive areas to be declared as no-mining zones. The
environment ministry has come out with, "Enfloicement & Monitoring Guidelines for Sand
Mtning 2020" to regulate sand mining and check illegal mining.

The latest guidelines suggest the use oi technorogies tike drones with night vision for
surveillance of sand mining sites, steps to identify sources of sand, procedures forreplenishment of sand, post onvironmental crearance monitoring of sand mining sites, aprocedure lor environmental auclit of such areas and steps to control the instances of illegal
rn in ing,

Protcct tbc rivcrs from lllegnl mlnlngl

11
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To protect thc rivers fronr illcgal nrining, the guidelines said that abandoned stream channels

on rhc floorlplains should Llc prcfcrrcd rathcr tlran active channels and their deltas and

floodplains.

l. As pm guidclincs. tnining dcpth has [rccrr rcstricted to 03 mcters depth and distance from

the hank is %tlr of rivcr rvidth nnd not he lcss llrnn 7.5 mctcrs.

2. r\lso. nrinirrg is prolribitcd up to a distnncc of 0l kilorneter (01 km) from major bridges and

highrr,al,s on both sidcs. or live tirnes (5x) ol'the span (.r) of a bridge/public civil structure

(including rr,atcr intakc point.s)on up-s(rcfln1 sidc and tcn times (l0x) the span of such bridge

on dou,n-sti.eant sidc. sutr.iected to a rrrinirnunr of 250 rneters on the upstream side and 500

metcrs lrn the dosrstreartt sidc,

3. Sand baririvcrine deposits acting as potential sites for river bed mining along with other

aspects as mentioncd abovc are illustrated in satellite images in Annexure-fV.

I.6 DETAILS OF POTENTIAL SOURCBS/SITES OF RI\'BR BED ]\'IATERIAL

Comminee of district survey report of Yamunanagar decided the potential resources/sites of

mineable mincrals in the district upon gening verification as per revenue records and no

objections by concerned departments. As per recommendations of DSR committee the details

of notential mining sites in district Yamunanagar are as follows:

Table l-2: Details of potential mining sites in the district Yamunanagar

Sr.
No.

me of Mining Block

Birtapu (B

Arca

(Acrcs/IIa)

14.45 lrn

Avcrage De posit

as pcr

Replenishment
Study (lVleter)

Volume available
as per

Replenishment
Study foryear

2025

(Tons)

12. Bailgarh North Block
(BGS)

61.9t t25,96 I0l t i.7i.8{

13. B a ilgarh South ll lock
(B(]s)

62,88/25.44 3.001 t 5,2 8,04 9

t4 llharnou li 22,22/8.e9 s,48,242

l5 Bhita (llCS) 4,0011,62 3,00 97

3.06 7,95,9 6
16.

3.05
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Chaburon (BGS) 90lt'7.76 2.99 10,62,291
18. BGS) t.4 .58 2,99 34,694

19, (BCS) l8,l 3,00 0,90,900

20. Gadalali (BCS) 53.15/2r.50 3.00 t2,90,000
21. Gora bani (BGS) I 1.360 1.003 6,8 r, 0.00
1) North BGunrtlrnla

(Sand)
323.58^30.94 2.94 69,29,344.

12. South BlockCurnthala
(Sand)

49,67 3. r0 27 ,7 1,596

13. Jai ran'rpur Jagir (BGS) 33.58 3.00 20,14, 0

14 Jathlana Illock (Sand) 'I 0l .27 ha 3,0 r 54,82,258

15. Kanals (Bcs) 44. t4 ha 3.00 26,49,340

16.

17. EastMandoli Chaggar
Block (BGS)

0.18 3.07 12,40,930

18. WestMandoli Ghaggar
Block @GS)

25.56 3.01 3 r 5.40,241

19. Mt Kharhera o/./9 3.019 36,83,797

20. Mujafat 44 .16/17 .99 3.00 10,79,400

21. Nagla Rangaran 89.4 8 3.00 4 8,3 ,920

agl i 77,25 2,94 40,8 8,070
23 Nagli 32 17. n0 3.0 r 4,26,818
24. I'irth ipur ,l016.51 2.95 03,8
25. Pobari 59, I 0/64 .002 36,95,522
26. Rajpur .03 J.U I 1,82,406
11 Rampur 22,50/9.rc J 5,4 9.640
28. pur Gai 7 14/r1.22 3.00
,0 Ranipur 3176n2,85 3.00 7l ,000

5,7j,

30. Ranjitpur 28. I I 1.38 3.00 6, 82,600
tl, Ru 10,97 ,43 3 3 2,6 5 86,

13
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Oepartmeni ot-t"tineu & CreologY

Haryana'

14

11 Shergarh i9 .t211 .13 3.00 4,63,800

33. Sunder Bhadarpur 9 3313,7'.1 3.0 I 2,26,954

34. Swabari 4.1 l/1.66 2.98 98,934

J5. Ta,iervala 79.07 t32.00 3.01 19,28,024

Total 0stirnntcd )\cscrvc 5,72,40,160
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IIO+221 IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

****
cwP-3s303-2025 (O&M)
Date of Decisio n:14.01.2026

M/S HARYANAINFRA

VERSUS

STAIE OF HARYANAAND OTHERS

**{<*

...PETTTTONER(S)

. ..RESPONDENT(S)

cwP-28082-202s (O&M)

M/S DARSH MINERALS PzuVATE LIMITED AND ANOTHER

VERSUS 
....PETITIONER(S)

LrNroN oF TNDTAAND OTHERS ....RESPONDENT(S)

CORAM:. HON'BLE MR. JUSTICE ASHWANI KUMAR MISHRA
HON'BLE MR. JUSTICE ROHIT KAPOOR

Present: Mr. Chetan Mittal, Senior Advocate assisted by
Mr. Himanshu Gupta, Advocate and
Ms. Alisha Sharda, Advocate
for the petitioners (in both petitions).

Mr. Rajesh Gaur, AddI., AG, Haryana.

Mr. Himanshu Malik, Senior Panel Counsel
for respondent(s) No.4-UOI in CWP-35303-2025.

Mr. Satya Pal Jain, Additional Solicitor General of India
with Mr. Karanvir Singh Kathuria, Central Government
Counsel for the respondent(s)-UOl in CWP-28082-2025.

ASHWANI KUMAR MISHRA, J. (ORAL)

L The substantial grievance of the petitioner in CWP-35303-

2025 is that the respondents are not finalizing the District Survey Report

(for short 'DSR') due to non-constitution of the State Environmental

l#%li3',Ttrrpact Assessment Committee (for short, 'Committee'), whereas in
I anesl to lhe accurtcy and rnleQnty

Bth!"Jl"ilill *,.' courr, cHo
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CWP-35303-2025 (O&M) and other connected case

CWP-28082-2025, the grievance is that its extension application for

renewal of mining lease is not being considered by the respondent(s)-

State due to the non-constitution of the Committee.

On the previous date of hearing, directions were issued

requiring the authorities of the Union of India and the State of Haryana to

obtain appropriate instructions and to ensure the constitution of the

requisite Committee.

Today, when the matters are taken up for hearing, a

notification issued by the Government of India dated 24.12.2025 has been

placed on record, whereby the said Committee has been duly constituted.

The limited grievance that now survives in CWP-35303-2025 is the

petitioner's request that the newly constituted Committee examine and

finalize the DSR, on the basis of which allotment letters are required to

Learned State counsel, on instructions, submits that the

newly constituted Committee shall act with all promptitude and in

accordance with law to finalize the DSR.

Considering the fact that the said repon has been pending

consideration for the Iast two years and could not be finalized due to the

non-constitution of the statutory Committee, the Committee is requested

to take all necessary steps to finalize the DSR at the earliest, preferably

within a period of two months

Insofar as CWP-28082-2025 is concerned, the pending

,#:,!j,?.f,Bplication 
for renewal of mining lease shall also be considered and

2

2

3

4.

5

6

I attesl lo the accuracy and inlegrity
of lhis dGument
Punjab & Haryana High Coun, CHD

be issued.
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CWP-35303-2025 (O&M) and other connected case

finalized in accordance with law.

7

of

B.

With these observations, both the writ petitions are disposed

Pending applications, if any, shall also stand disposed of.

IASHWANI KUMAR MISHRA]
JUDGE

lRoHrr KAPOORI
JUDGE

JANUARY 14,2026
Rahu/ Joshi

3

1. Whether Speaking/reasoned
2. Whether Reportable

Yes,Atro

Yes,No

tunq
n"*";^rofyyT/iGeorosy

RAHUL JOSHI
2026.0'1.16 09:24
I anest to the a@uracy and integrity
of this d@umenl
Punjab & Haryana High Court, CHD
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State Envlronment Impact Assessment Authorlty, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No.0l

Menm No: SEIAA/IW2026/ 1t l Daterl: 1'fuolnwe

to
Deputy Commlssloner'
Yamunanagart
Deputy Commlrsloncr Offlce, Ground Floor,
Minl Secretlrlat, Jagadhrl'
Yamunauagar, Eeryrna, Pln Code - I3500I
Emall Id: dcynf@.hry.nic,.gt

SubJect: For approval of Dlstrlct Survey Report (DSR) of Yamuna Nagar DIsficL

Kindly refer to the subject indicated above.

Aporalsrl & RecommEndatlonl of SEAC.:

District Survcy Rcport (refer to as DSR) of Yamuna Nagar Dfudst wae forwardcd by

SEIAA Haryana for thc rccommcndatioss of tho Stato Expert Appraisal Committce.

Tbc Distria Survcy Rcport (DSR) was considered in 3l5s mectiog held on 17.022426-

Dr:ring thc Appraisal District Survey Rcport it has besn obsmred a CWP No. 35303 af 2A25 titlcd as WS

IIARYANA TNFRA VERSUS STATE OF HARYANA AND OT}IERS WAS filod bEfOTC tho HON'bIC

punjab and Haryana High Courq whcrein, tho Hon'ble High Court vido its order datcd 14.01.2026 pass

the followiag Dirctions :

"i. Today, when thc fiatters are taken up for hearing a notification issued by the

Goverdment of Indta dated 24^ 12.2025 has been placul on record, whereby tle sard

Commllee has becn duly constttuled, fhe llmtled grlevuncc that now sunirsl tn

CWp-3530i-2A25 is the petlttaner's reguest that the newly (f,wtiutcd Committec

examlne and llnallze lhc DSR" bssed on whtch allotmcnt lclters arc requlred to be

lssued,

1. Learnel Stale counsel, an lnslructlons, subnits that the nert$'coturituted Commlttce

shall sct v,tth all promptltuda and ln nccordanca ryiti Inrv tatlnalka tta DS&

5' Slnce the mld rcporl has bean pendtng cott-slderatlott {or tho lanl lrru stec.s and

could ttot be fnaltzefl tha lo tha non-constttutton af tho suntory Commlttee' the

,

E-maillD:
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Commiltes k requanled to take all necessory steps to finallze thc DSR at the csrllest,

pru/eroi/y within a pvtad of tw moilhs,"

In complianct of tho dircctions of thc l{on'blo Hlgh Court, tho prescnt propoul was c&ffidered,

The Mining Offtcer, Yomutu Nagar (representative of tho Mining Dcpartmeni) attEnded $o mccting rnd

briefed the facts of the District Sr:rrrcy Repo( ag well as Replenishment Study R.eport in dctail,

During thc Appraisal, the Committee adviscd thc Mining OfYicer to sutJmit Transportation Routcs

of the Mining blocks as per revcnug rocords and with its crow fly distancc &om thc Wildlife.

Accordingly, the Mining Of^rrcer vidE leter dated l?.02.2026 submitted the Transportation Routes of the

Miniug blocks.

After detailed

EndsL

t,

2,

*

-flc'<e- W,
,",,#li$Mo*n*'

Findines nnd Declsion of the.&uthorl.ff (SEIAA)

The recommcndatlon of SEAC wss considered ln the 19?* Meetlng of SEIAA

held on f 1.03.2026. After deliberations, the Authority, taking into account the recomrqeudations

of the State Expe* Appraisal Committee (SEAC), declded to approve the Dktrict Survey

Report (DSR) of Yamuna Nagar District.

Sf,IAA,Ifaryana

Dated: 1j-1omwe

Vx;er-l.g
Member Secfttary,

lrfi*"l" {-
Monrbcr Sect(trr?,
SEIAA, [IotYenr

o
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